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rhe Agplicant has filed a
representation on 22, 4, 206 3 totke
Respondent Ne,2 reearding impesitien of
penal rent on him for eccupation eof
Cﬁ.l%ift:‘jfs at KK;G’/R?A. jhi~ representa tion,
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ML, R, C, Rath,Leamed Standing
Counsel for the Respondents submiis that
the delay in disposal of the regresentatien
would @me An accaunt of the fact that the
representation in the matter should have
Better Ween addressel te the Respondent
Ne,3 meing the contrelling efficer dealing
with the matter.In the circumstances,we
direct the Applicant to submit a fresh
representation teo Respondent Ne, 3 ventilating
his @rievances,who is hereey directed
te dispose of the sald representatien,
within a peri~d of sixty days from the
date of recelpt of the same with a
speaking order,

with the above observations
and directions, this oa is disposed of
at the admission stage.N» Costs.

Send coples of this order te
the Resénnd@ts/ﬂangwith cogples of the CA)
and free coples of this order oe given to

leainegd counsel for eeth sides.
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